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being taken to cancel the previous
Notifications issued under the Indian Forest
Act and to bring these forests within the
purview of the Himachal Pradesh Private
Forests Act, 1954.

SHrRl SHIVA NAND RAMAUL: May I
know whether the Indian Forest Act is going
to be repealed with retrospective effect, i.e.
from 1954, when the Himachal Pradesh
Private Forests Act was passed by the
Assembly, and also whether the money
received in excess by the Administration will
be refunded to the owners?

'SHRI RAM SUBHAG SINGH: Sir, the
owners got 50 per cent, of the proceeds and
the remaining 50 per cent, was kept by the
State for looking after the forests and for their
development. 1 will, of course, con-very this
question to the Himachal Pradesh
Government and, if there is any anomaly, that
will be rectified.
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ADVICE OP CENTRAL GOVERNMENT TO
STATE GOVERNMENTS REGARDINGSPURIOUS
DRuGs

*943. SHRI NAWAB SINGH
CHAUHAN: Will the Minister of
HEALTH be pleased to state:
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(a) the action taken by the State
Governments so far with regard to the
checking of manufacture and sale of
spurious drugs in accordance with the
advice tendered by her Ministry; and

to Questions

(b) the names of the spurious drugs

which have been seized so far, their
quantity and the names of firms to
which they belonged?]
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[[THE DEPUTY MINISTER IN THE
MINISTRY oF HEALTH (DR. D. S. RAIU) :
(a) and (b) A statement showing the action
taken by the d f-ferent State Governments, the
names of the spurious drugs and the names of
firms to which they belonged is laid on the
Table of the Sabha. (See Appendix XL,
Annexure Nos. 104 and 104-A.)]
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SHRI A. B. VAJPAYEE: Sir, may I
know whether these firms have been
black-listed and Government hospitals
asked not to purchase the drugs
manufactured by these firms?
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SHRI DEOKINANDAN NARAYAN:
May I know if the medicines and drugs
that are seized are all allopathic drugs or
there are some Ayurvedic and Unani
medicines also, or is it that there are no
spurious medicines in the Ayurvedic
system of medicine?

DrR. D. S. RAJU: We are here
concerned with allopathic drugs only.
Ayurvedic drugs do not come within the
purview of the Drugs Act.

SHRI FARIDUL HAQ ANSARI: Sir,
in view of the fact that a large num-ver of
spurious drugs are sold in the country,
may I know why the Government of
India does not bring about some uniform
legislation, so that these people are
punished severely?
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DR. SUSHILA NAYAR: Sir, the
legislation is uniform. It has been passed
by the Parliament of India. The
implementation part of it is with the State
Governments. There are  varying
standards of the effectiveness of the
implementation. Sir, I do not agree with
the hon. Member when he says that there
are a large number of spurious drugs.
There is more quantity of sub-standard
drugs. There are spurious drugs also. But,
Sir, the anti-social elements are there in
every section and they are there in the
drugs trade also.

SHRI N. SRI RAMA REDDY: May I
know whether, on account of the steps
taken by the Government of India as well
as by the State Governments, the
manufacture of spurious drugs has been
effectively stopped and the public feel qu
te safe at the present moment?

DRr. SUSHILA NAYAR: Well, Sir, all
that T can say is that wherever and
whenever spurious drugs come to light,
effective action is taken; they are
prosecuted and they are punished. But I
cannot say that every case of spurious
drugs does come to light.
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fThe Quest on was actually asked on

the floor of the House by Shri Nawab
Singh Chauhan.



